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U, Ui URagd 3R STadnt §3red
SfergET
7S faweht, 23 SR, 2026

A1.P1.. 58(30).—U=aTfad Alter fAgH, f5= (1) $g TRBR, HRATT T S, 2025
(2025 T 27) DT URT 7 (2) 18 (2), 18 (3), 18 (6), 20 (5), 24 (2), 26 (2), 48 (2), 54 (2) 72 %wu
Ufdd URT 76 (2) & d8d Ued Wfaqdl &1 TaRT dRd gE; 3R (i) P& PR, Iod WHRI &
TR Y YRT 78 (2) & d8d YRT 1(3)(P)(ii), 11(2), 36, 38(1), 38(3), 39, 40(1), 40(2), 42(1), 44(1)
49, 67, 68 B 1Y Tfdd URT 78 (2)%3@69@%%%&%@ Iad
%qaﬁﬁmaﬁ YT IYb F1¢ I BT UXATd Dl o, TUT 30fard, Bﬂﬁm-rrﬁﬁfhﬁ
a1 gt fTal Pt STeRT & fo UhTiRId SRt §; 3R 59P glﬁla_s'{j\dﬂlapf\rlldléﬁ?ddd
UReY ] UR 22 B, 2026 & 916 faaR fobar Smam

507 GI/2026 (1)
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S el Tl o Sey T Safial a1 g, afe @IS 81, df S o T4 R, 3R Ifq,
YRA WHR, T4, Uid uRag iR STaHT! HATe, ST IaAT 547, 591 HiSra, afkag
g+, Tgg AN, T3 feed! - 110001 B ST fopan I TehdT § a1 50 (uspd-psw@gov.in
3R sopd1-psw@gov.in) TR 22 TRasY, 2026 I I1 ITY Ugd Nl ST Tl g;

I Al ad & day § fddt off safaa & Swfea ey saftr &t amnfy @ uga ura
B aTeht a3k gl &, 38 Udd B I Afaadl & foIe Jraoi-db gl dH
SITE 3R S dRATRI® oRidd H @1 SITE, difes fedeRe 3o+ faaR Wad ©0 3 UgH
PR T 3R D% DR GRT HTH DI T U & ¥ Igd 39 R TG frd fqaR fasar e

wter
3 I - URTUS
L oy eide, uRy 3R waeaant

1. 39 Tl &1 YR U= 99, 2026 8T 9|

2. ST T 3P UHTRH &1 dRIE d AR &I |

3. 31y 137 9t UeHl )R AR g o WR Siffay @ gian 8, Siefes 3

ﬁuﬁr%a%a&ms{wmuﬂﬂ‘rwsﬂﬁﬁﬁmaﬁ-

. HeTUH 0R, 39 ded 91T 78 gt o

T, YRT 78(2) 3rufd w12 46, FTd 55, 7997 57 @ 66 MR YRT 76(2) & d8d
§TQ T W srufd faw 67,

2. gRHTaTe
3 et o, 59 9 fo e @ st s A 8l
&, «3fIfTgH” § YR o= AR, 2025 (2025 B127) UFHUT §;
g. <3 URRY YA a1 “TS&gUu-” ¥ SNTHA-Jd aior fvd § forad
2 el & YR, ifAfFTm &Y 4R 39 & d8d &l T8 o™ R 3R UeH R
yarfad frt o & forg srufdre Heedt g fAfgd gl
1. 3Bl J oI Ui uide= Sifam, 2025 (2025 BT 24) BT YRT 3(3)
& dgd TUTIRHTNG 3ifiedf 3 §;

.« KA I fAH Y URT 49 & Sl quT 39 a8 & AR
S o W], Tolc I S gRT ¥ DI S arell 3Ofard o
DA B;

S <RI MRGR" ¥ 98 WRSRT a1 fedt T afaq, Fer a1 weik
DT § Fo TR a1 $hg WRBR GRIT 37 Fadl & Sfavfd aramasier
& & o Ui fobar T gy,

9. “JURTHD DHRATS dorr ¥ 39 Faal & fa| 33 & sidia faFuffa
T SN B, ST RATORYeN Siaeiiehl, Hival @1 ufafsear §f JuR B




[T 1—&TE 3(i)] ST T ST ¢ SAHTETT

STt § 3R Foraw RaToRie & R & AR U8 Y gURT & fo
1 FAfed g @;
T, ARy e N fierlr ¥ v IR d91d IU e I1 THHE b
BT AR UFAUT B;
o, iy vome ¥ T Thd RIS®! a1 g WBR gRI [y fddt e
SR JuTTeR AU ©;
F. g J 39 IR AN, Yol R g YA 7, S siffey o
YRT 26(2) ¥ 3iarid FAAfEd wfid 8 gd &
i, Ad 91 IO drTd,
i, SRR BT 3R ST IU,
iii. URIGR 3R qA&fUT Yo, 3R
iv. g9 e | &) s g defda anTd;

zﬁggﬂ&m”ﬁaﬁﬁwﬁamm%mmw
< <HeAr & ARG B URT 67 8 TRid P ge Ra &

3. “THgadl Ubd s I U fSiied wewid ifiydd § S 3/ ardl &
ATY-ITY Ha<H 3 BRARICIH 3iih SexAvHd IRICRH ¢fthd, 1965 &
TR U 3R Uia RuiféT siqeniaarsit 1 gfd & fo Ar@ied g1 $ik
GXATAST B URd B3 T T&H ST §;
S @Wﬁmaﬁaﬁﬁﬂmﬂ?ﬁmﬁ T foredt oft ), qem, SpareR,
hich, TEx, BURA, I TT 3= STeTAT THUT & Sl
i. Wﬁa{ﬁwmqmwmqwlglﬁlﬁﬂﬁ?{ﬂ@ftﬂéﬂﬂﬁw
WA &, T IUTNT T S BT HRM B; 3R
i, URT 11(1) & 3fId gUrsigfad = dimmet & &6y, a1
3MifRre TU T aer fRUA &

¢ IS IRV YIS I SHAFTH BT YRT 12(1) b SfRd g ITRBR GRI
RRINEIRIERIC BRI BECES

U, <3aRIY P W T I8 afad D B S Uiy IRBR gR1 oY fasar
T Hefid R, 3, AN a1 3 Y forad g ford dgd sfariy
QI a1 SRIE fhar ST 7, 3R 399 &1 +f Ramaaurel, uger o
TaTad AW § S Y T B & ded T8 HaRIY & SREUN 3R
e & forg orieR

“TGNUT geAr J ford) Uld, o= glaem a1 oo Iiar o HiaR 814 arel e 3§

IF g arel Bis W ger, gRiRufa a1 fRufa eiftd g g aRumasy

TGN BIdT & 3T 81 B1 HHTa1 gIcht 5|

i, a9, dehig frgon, dcity raww o1 g, e, 9rg a1 e,

ii. gTPR® ava Uil o1 frarg a1 fdra &1 @a;

iii. THUSIRUISNTT & 3l gl Re Ul o1 g a1 fvgra &1 @a;

iv. TS TATaRUT & oY BTG RS T, HaT, WiRed, IHE- a1 U1y $i
|
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%, AT TETET 3R ST 5T & Uil ol Wy,
G, TG ITa 3R 3 Siifad Tg! Same;
1. I 3R T SRATTATY, ALy 3R ar;
. T¢I &7 & T ®Id, Ay ¢k o ofdes fed; o
. ST MR Iy uTifufdes o= &1 TRemn
vi. SitaH, Tt a1 TateRl B Ja;

d <O 3Oy Wity T4 Yee TS a1 <aioHr 3 fAfHaq & 4R138 &
3favid dUR 3R Hraffad o1 718 AT U B;

¥ UG I AT DT URT 48 & SR Yoob AT 3= YURI & YA &
THUT & 0 H TR 1 TS 3NueniRes il sifind §;

T “ACIg Sl AUy 3R JaTe I T 48 FHTH, 2006 & AT 4.4 %
3t uRkepfera gfaersif o Jareit 3ifidd B, T faarur HiagH
W%w-wm&wmwmmmﬁmw

g 3R AR gradl a1 “SxgsieR” ¥ fhdl Ta gRT 4RI 402) &
SR fobddl RA®H Ffaer gRT Uld 9§ Uiy ot Uit &1 gfY o= arelt

gt U B

S 11 - URMHA
F. YRT 7(2) $ iafd a9 T Y 3R Ta1 B} 37 T

5. P

1. IRuE & I T SHfIPRT Td HHaR! Fged e o1 9od § % o=
gﬁ@g&ﬁﬂﬁmﬁw\m(l)%&id% U HRIAT T g1 a1 wfaf-gad
TR
2. Ju-fad (2) & siarfa ufafafad & Arerd § fgad uikee & sifear sik
HHATNGT & T, HRY 3R 3= T T A o hex Jait FaH a1 g WBHR
& A & SrguR fafTafid ot st iR Tg-ag wR Ixifaa ar ufkafda
forT U TEfd TSt &t o Wt A i

. YRT 18(2) ¥ d8d g fhu o1 a1at vae & 3= SfUe Y 3R URT 18(3)
& dgd 3! 9aT & fAuw vd 2rd |
4. I R 3= el ot fgfea

1. AP U, TR 3R 8Tk AR & SifaRad, Iu-faw (2) & 3fafa fau o
ol o g dx & forg iR &1 fAged R Todr g |

2. U (1) & il e SUeRT I Tared, gyl & JHUH Td
foyeiron, Rem 3R SHfAaH & dgd 3 HTf &1 Fde B |




[T 1—&TE 3(i)] ST T ST ¢ SAHTETT

T fob T T1 TP I 31 fASTRGT B 7 guft a1 fopadt oft o a1 S Wit
& frdg & forg fgad fear ST s 8|

3. T SRRl & Uel W Fgfad o & Yol Fadl & SER g, 91 ad o
Fg WHR gR1 39 Joy T 3=gyT fAdwr 7 fear e

5. g ATl &1 dd+ vd U

w%muﬂq&mﬁﬁmaﬂqaﬁ?uﬁéﬁwmﬁmm

|

6. U feTiA) S Jar 2rd
T HTIBTRGT 1 T BT 3T Ui, S THTY, BTG, GRAteT 3rafe), I,

3R Srfaftfdr, w1 dc, ueafa, aRFdl, R R SRS

HAdTe! U & AT faawl o SER giTfl, 36 a® [ dhg IWPR gRI 59 4y
T 3T e 7 fear o

7. 3= f¥iival & aeffeur, fAgfd ok umar @ Tdfta Faw & Rifya
HIH BT PR
Fe WHR IRd TU & gof HRUN & YR TR ISR & fooad) arf a7 9ot &
forg 37 et 3 fapdt ot urae & ge ¢ ot B

7. TR GRT YATaIford $1 o arelt fdar ok 3 safad forg 4R 18(6) &
3fita W=t wiferrat yearaiford &1 & g dt 2

8. WR&® P Afwral &1 YaTarS
1. TR AU & siavia gt 9 o1 is Y wfdaar, sde iR &t fpaht
Wt SR &1 Uaiford I g
2. SRIad IU-F9H (1) & 3idid B 1 TiTaR:
$.ﬁfl@ﬁﬁ@"'ﬂ;

G. TS AT B Ui &1 Udhfa ofR i iy ghft;

gfe W& Afaal &1 T b 8, a1 T8 Rerd & = a1 favy Ud1d gIRT
T foar Sre|
3. U o1 R&T a1 W& & fed & a1 fondft o= forfgd &u o g fohu oI aral

HRUT T TTRIH JHY S W, TP B faT BIs SR g1, et +ff g
fRITT & TS P I B, IGa AT Fcifad B o7 fIPR B

. URT 24(2) ¥ ST WA UG BT 3Earg, gya R Jq1 ot 3=
T7q ug A

9. TRy AfUFRI I FFgfaa @1 faftr va Tar =d
1. U HgIUTH o folt Ueh W SR} fAged fobar saem |
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2. WA HRIGRY & U TT Sre Ty, 3Hd 3R a1 &1 U 3 Mdl a1 16T
S U ARy e & forg g bR gR1 Auffvd ot 718 8

3. Wy AfYSRI - R Wy et gyt oraf o1 fAdea s, o it
& TEd a1 g WMPR & o= gRT IY WY Y §, forgd SieRigha w@rea
fafem, 2005 F1 3ruTe o A B

T. URT48(2) & 3iciid Yo AT 3T TURI 31 Wit o1 fafdr vg adier

10. YTty ¥} - &7 I
STATH BT URT 48 & Sfcild fosdt off Yo 1 37 TUR BT IYA IR & g
fIFd TP HTABRT T YA D1 Wi oo gY UG ST BT |

11. yrfey S &4 &1 U 3R Afa
1. SR 1S et onferal F o 1 ® FAfdy fyavur g9 =nfeul

2. YTl o farad SFRIY TR Fords I, g 3R YT JHm0 81, U
Sfierdhe Uit ST 1 o et &, fored

3. gt UGt <gad I1d 9y &1 Srafd & forg 3@ sma|

4. UTFEHRUT, TGl &1 SIRY &’ & o ey, f&fed ceiey a1 ae
Tarer uforarsit &1 fAfdy R T@war g

S[EATY 111- UgHUT

. I1d oS Sreaefie U= UIRT 36 & ded RAwH RIS ve S

12. o R gfaurs &t RATa=T 3R Sugaar

1. Ud% g fodn faddt orgfea ot o, URR oad RAwE gfaumy R,
T 3R SRR B S U &1 MY FT F IUTNT B4 ardl
SO DT STARAHATS 1 I B o (ol Tt g, forad Fafeiad &1
& H 34T SL-

. T TR 3 dTe S T 3MBR, UbR R Jrarrd NhTsd:

G, I 0 ¥ SaH-SIAd Bk &1 Ueid, 31giy $ik 76T, 3R

1. T Dt UaTed faRwang, e o i, efilfqa o enge ik g fhar
T ST A B




[T 1—&TE 3(i)]

HTLT T TSI AHTYTL

2.

h.

T RAwF gfaum Fafafed & SR Saum-oHd daR 3R Sawt
DI YT A, T B 3R GHIA T b AR 81, T Fe giv-

IS 1 (A, el YL, BIES (sludge), foeot aTex, T o ok fFAwM
T TS UUTel & S(aRIm);

3SY 11 (BTHPRS Rl Uard aret Sy 3R o),
SISy TV (HIaSl, TN SR SN seieb die 3R U afex |fga);

. SfEY Vv (ATAR e fohar T dHerl, o wifes, @ Uiy,

T=ITE SUMRIY, ST 3RV 3R SRy M 8); 3R

§ WU (MARPOL) H=d¥ HT 3aY VI (3NSH-.HR! Uard, e

3.

4.

TS TUTEH & AR 3R 3T a1 UgWUT fHT=07 3/ai) |

ST8T AN 81, U Ul & Sl 3R STer iR 3rAifed SoRe S UsieH
Jonferd &1 JUASIAl ®! e H W T T RI®E Jfaus sare Jd
T Ha & ARG 5 P AR dARE Od 3R TASC U HRA &
forg off vt gl

IU-fTH (2) 3R (3) & TAoH! & e, oo RAwE st & Sugadd
B 3T IR -t 3R JaTa ATuca| &I &9 § ad gu fan
ST, ST

e, forad sradl Ui¢ 31Tt oid & oS IE=T 0 J IJF g ard

BT Bl A Bl eed B & ot T HERUT, SRR AT 30T &HdT
M 5

Iua/dT, foH Tere & He, ufafear I 3R Ifed o R HR
TG R b &FT QA &,

Ugd, R ST o UereH | gxaad [t fomr 94, @R ar efifaal
QR IR GRS Ugd M &;

. JYadul 3R Hadl, I8 GRYd w31 fr wer @) fafte afor &t

SITT-3QAT 3R ST IUAR T AT Yonfert & Iy Tird a<ies o
ged fdhar og;

Taferor 3R R e, fos Rama ey, Wiy, e gRem
3R 3MMUTdesTelA Ufafsrar soawiT =M §; 3R

AT P 1Y Sy, FIH A WETS! YdTg TaRT, BV, HUTHT 3R
FHRM TS & 1Y 3G adl A 3|
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5. e RO gfaerstt ot aieT 3R e AFT-STRERN eI & SR
R foar sme, oy TssequA & Ay § SHGRI, Horl fSeliad) dedt
efoeiRie gTer, gfawrst & Sid sraafaar &t @i ot Riera a1 Raid
3R ST WY, 4 & UHR, SToi- (=01 YulTet a1 ATy erTsit
7 forddt it Sedrd &1 e o X1 e |

6. IuFTH 2) ¥ (5) F W & for, w9 RA=E gy, Sei a%
TN 1, Fafafad & urd w3 & gem gitf:

%, dobfedd UM, dc foeelt Jumell 3R ISH-IURET Wenfiifeal &
I T I HRT; 3R

g, TH-I! [AhT SR SR AHD! Bl &M T TaAH-SA-d Hax Bl
BIg 4t 3ifiRa ATOr S g IRBR GRT S BT |

7. 39 o & et +f a1 &1 98 31 T v S o uH & ferg gr 9
R R & T GAF FRAeTE e HRA1 30fdrd §, s21d o Saam-sfa
HR DI WG GAYT B & forg fomm el srgfad <t ofk g # IR-
B UdTE & SIRGH & o1, Tl SR UHTd sraT ANig 81|

8. T RAwE gfaersit &1 feurga, fafor ok vare et 1 & fAfdy
ABh-N! 3R YaTe A & 3% G|

B. YRT38(1) P d8d U IRV UIfty 3R Y TISHT dUR B34 BT
g o Sifa

13. OIS &7 9 Siv Sifa

1. ST B URT 38(1) & IR 18 718 U Uy W 3R geier
o1 8, =AaH w0 9, fFgfead e i -

&. U9 1 < d R 0 U Y 3 91 STadH] & Taghdl &b 3Tdlh

¥, Uy it gfaenan &1 sazaedr o1 Thar;

. 3R U Gerah & UbR 3R &wdr o1 faarur;

. Frefee e o G o s 1 ol ot e e
9. Yeeb U, TfQ IS B, b fau,

. T 1 <A BT SUTNT - aTel Safadadl, iRy srsudmars $ik 8
oG el & 1Y I Xg IRTHR &1 WiehaTy;




[T 1—&TE 3(i)] ST T ST ¢ SAHTETT

9. U 3R e s ok &1 UHR SR A

2. o | FgfaRad of 2nfia 8 9ed ©;

. faoRu & o Ui S SR oG st &l IRI;

g SURIS Yy Aol & Hraa & o1 Iarerl safdd a1 safaaqdl &t
Uedl,

T, BIeR 1 e B qd-=NYe ISR iR ufsharsil, afe ®is g1, &1 faavur;

9. U RSy R ot A Repre &3a & faferat o1 faazur:
< 391 faaxuT o FfEy Fak &1 Fem 9 fear S g

3. O | gHY gTeR 1 efHiTd SuaRTHaist & o Sudsy R1s S arail
SHRY Ht i 8 It 8

%. Ay B o1 IR feciiadt & Aifered Tga &1 T Hfarng Ty

9. A% 9 IR AN SUrRIE wifty Jraurst &1 wiM, forid 91 Te 3R
IIT‘T%HE?[;

1. 9 0 9 (g S ara Ry deR & g,

g, U foigafl, Trarasm! iR & S aret! Tarefl &1 gt

<. feaitast &1 uferarsii &1 faavur,

9. Yoo YUl Al PIS 31, BT fdavr; 8k

3. JUTY U Fraeman o1 BT SHAfear di RUIC HRA o uihand|

4. T, Toicl igd iRduRe! & T1 IRIARf 6 TS dOR B Iabhdl g 3R
Tt fhT oI aTd T e ot i ad A IR IR R Iohdi g |

5. SIS & 3AG & §Ie, JoT Ugdl IR H 3R Agdyul URad-1 & ATHd &
R IR dH TgHl & HiaR g TRBR B UK DI STaft|

6. ST, TS §RT U T RIS IRl & &0 SAaci-d &4
A IR 3R SRIEd o1 o Il 5|

14. QYT Y FHteT 3R Sudsdr
1. TTTROT gRT 8 &1 I1a H TIoiT &1 JHIT BT S Joblt g |

2. ISHT IO ITARTEH IS B ST SAdei-d U F IT WISl GRT
gy7 FeiRa A 8 Iueisy 15 Seh|
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15.

16.

17.

18.

S, YRT 38(3) P dgd U MUY UM 3R Ugeyd 1 & IR | SIHHRI
3R T} SR & Juvor #t Hifa

YIS & o § JTaar1 o1 SUfd B J1F arelt SHeRT |

YRT 38 DI JU-URT (3) b YAl & T, gl U I8 A s for 39
SfFHIfed UaH ARy Wity 8fR veed e ¥ FRafiied gaad SHaRT 39
U< &1 AT 20 I SUINT B aTdl STad1 &l JUNd &1 e

&, 11 13 & TR U R ForT &1 faaru|
Q. GUP 3R ATUTIBTT STTBRI—

i. Geifera Yuds fagaf !

ii. Uiy Heeh gersl & fau Rmier wafavur a1 Wy sifYwiial &
U faarur|

7. frpTad 3R Wigdd da—

i. RO gfaensit ot BT srafdr a1 Srudsar R STaa! gRT dis
1T ol e 1 Ufohar, gt Arg gl, sisuded Ruifén urey ¢k Afdy
Tue foig o e o;

ii. 3hT I b FRrepTad o1 it 3R ITHT IHIYH fb g UHR R

. TTTaR0T 3R JR&fT 3Uemi—

i. FR B! fScltad & SR ar] Bl +f va-fafiy vafervitg a1 sorawnfye
JREMT 30y, T fdarTa JRem U, grarrd FaFur ok R
RIHYTH UM A ©;

ii. SMURIY WA U=Telh| @ Tafdd fordd) +ff iy fAvy a1 daa-=iia &3
CARCERUI

IS & Guyor &t

w15 ¥ dehia IFeR! SfHHa: Sadi-e ©4d 9§ a1 Uk TSRl gRI
gyTyiia A T TOta &t STt
o1 | ST g1

3w 15 & d8d U BHRIS 1T BRI Dl U TR Ut 3R Yse= Troir
H Wifae gRadi o ufafsfed w3 & e a1 wiftieur gRT Sigt d aragie
81 3ffad AT S IhaT g

T A fAfgd SR & A9y A Yars &1 3@l
U U, H T HH U a8 ot 3rafd & forg FaferRaa sam @
% fafte THg R JORT S R! <2 arel ufawr;




[T 1—&TE 3(i)] ST T ST ¢ SAHTETT 11

. U =E gfayret &1 yaiddr, Ugd a1 STHeR! & Wydl & Je¢ J U
foraft +ft Rieprad & Repis, 3R 37 R P17 HRATE |

1. YRT 39 & dgd S Uy JEAT Uegd $31 &1 uu=, dfa iR
q9qg

19. TESYU UKId H B I,
1. TR TR S{RTHA DI HII 9Tl YAd STad  Pid & G- bl T TesequH
U D

2. TSsgUA Y TOR3IGIS HRd U Ud fohdn ST fob Sera -
%, PRI Ydlied B BT 3T [AdT g

. 3P YN UdTE B & U Pis Her1 A8l 8; AT

1. Qi FHeRT T IR TG g g |

20. TSR UKId HRA BT HHY |

1. U9 US&gUH UKd fana ST
&. ST o S(NTHA Y HH A HH 24 U Uger; Al
. afe a1 24 °He W HA B, N IS TA- ¥ TRIF &1 98; A1
T1.3f¢ HIA BT T 24 S T HH JHY U Ual Il o, Al oI g STHBRY
KL
2. %%gdwmwﬂﬁﬁoﬁﬂﬂﬂﬁmqﬁaﬁqﬁwmﬂﬂémﬁmmww
|

21. US&gEA T UUA
Te&yUA 34 faHl & dgd fAfcy wid tesguA-1 # ueH fovar S|
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22. US=ygU UEd B3 B difd

TS&gUH JHYHMG: SaaeiHd HTeH! o U TSR gRT I1ies a9 uRqa
fopa SE |

23. TewquA &1 Reis T@

1. U9, RIS 3R RaTaRien Yaiel & i Tesgud & Rels T8 aid
J TN 1T 1T 98 Ryt &

2. TS&gEA fodlt oft fRAuUR® &1 39 Ifd T Iuass ST ST ST fob oA
reresor gR1 Aeffed fasar mar gl

T, YRT40(1) P d8d STATH-SIf~d HEX & fqaor &t 2w

24. AP A BT S|

1. 9§ d& I9-F99 (2) & T8d Be A &l 1% 81, T IR 3T aTel Sfad™ &l
ARCR I8 G S foh ATAd (THUSRGISITT) S~ & Wau=i &
38R, ¥4 H B ¥ Y YaTe Tei [T S Hebr aret JHi STerar -Sifd
HIR DI AT & T F TRIM T 9 Ugd T I9gad IaH RI=H
gfae &1 | ST |

2. TH U fopd! ST & IU-FaH (1) # Hefid ariiia 9 431 oave o siifers
U FC ¢ Uhdl 5, STgi HRE W& 1 T Fgad siftigrd afad &1 g
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MINISTRY OF PORTS, SHIPPING AND WATERWAYS
NOTIFICATION
New Delhi, the 23rd January, 2026

G.S.R. 58(E).—Draft rules proposed to be made by (i) the Central Government in
exercise of the powers conferred under section 76(2) read with section 7(2), 18(2), 18(3), 18(6),
20(5), 24(2), 26(2), 48(2), 54(2), 72; and (i1) the Central Government in consultation with the
State Governments, in exercise of the powers conferred under section 78(2) read with sections
1(3)(a)(iii), 11(2), 36, 38(1), 38(3), 39, 40(1), 40(2), 42(1), 44(1), 49, 67, 68 of the Indian Ports
Act, 2025 (27 of 2025), on or after the date of coming into force of the said Act, are hereby
published for the information of all persons likely to be affected thereby; and notice is hereby
given that the said draft rules shall be taken into consideration after 22" February, 2026.

Objections and suggestions, if any, may be addressed to Shri Naveen Kumar, Under
Secretary to the Government of India, Ministry of Ports, Shipping and Waterways, Room
No. 547, 5" Floor, Transport Bhawan, Parliament Street, New Delhi — 110001 or by email at
(uspd-psw@gov.in and sopd1-psw@gov.in) on or before the 22" February, 2026.

The objections and suggestions which may be received from any person with respect to
the said draft rules before the expiry of the period specified above shall not be attributed
publicly to the persons submitting the same and shall be held in a fiduciary capacity, to enable
stakeholders to provide their views freely, and shall be duly considered by the Central
Government before finalisation of the rules.

DRAFT RULES

CHAPTER 1 - PRELIMINARY

1. Short Title, Commencement and Applicability.

1. These rules may be called the Indian Port Rules, 2026.

2. They shall come into force on the date of their publication in the Official Gazette.

3. Chapter I shall be applicable to all ports to which the Act applies, whereas other
Chapters under these rules shall apply to ports in such manner:

a. to major ports, all rules, made hereunder;

b. rules made under section 78(2) i.e., rules 12 to 46, rule 55, rules 57 to 66 and rule
made under section 76(2) i.e., rule 67.

2. Definitions.

In these rules, unless the context otherwise requires—

a. “Act” means the Indian Ports Act, 2025 (27 of 2025);

b. “Advance Waste Notice” or “AWN” means the pre-arrival declaration containing
information on waste held on board and waste intended to be discharged at the
port, submitted under section 39 of the Act, in accordance with these rules;

c. ‘“agent” means the agent as defined under section 3(3) of the Merchant Shipping
Act, 2025 (24 of 2025);
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—

“arrival report” means the information required to be furnished by the owner,
agent or master of a vessel under section 49 of the Act and in accordance with
these rules;
“auditing authority” means the authority or any person, body, or agency
authorised by the authority or the Central Government to conduct an audit under
these rules;
“corrective action plan” means the plan prescribed under rule 33 of these rules
and is a plan produced in response to the audit observations, deficiencies, and
which contains pathways for rectifications identified in accordance with the scope
of the audit;
“designated incident reporting officer” means the deputy conservator or an officer
of equivalent rank, at the port;
“designated system” means the maritime single window or any other electronic
system, designated by the Central Government;
“expenses” means the reasonable costs, charges, and expenditures which, under
section 26(2) of the Act, may include:
1. repair or replacement costs,
ii. temporary works and emergency measures,
iii.  professional and survey fees, and
iv. other related costs as provided in these rules;
“health officer” means the officer appointed under section 24 of the Act;
“incident” means any incident referred to in section 67 of the Act;
“maritime single window” means a digital platform which enables, inter alia,
submission of standardised information and documents for fulfilment of port and
ship reporting formalities in accordance with the Convention on Facilitation of
International Maritime Traffic, 1965;
“navigable river or channels leading to such port” means any river, estuary,
backwater, creek, canal, fairway, channels, or other waterway which-
1. 1is, or is intended to be, regularly used by vessels navigating to or from a
port; and
ii.  lies outside, or partly outside, the port limits as notified under section 11(1);
“national perspective plan” means the plan formulated by the Central
Government under section 12(1) of the Act;
“owner of the obstruction” means the person who holds the relevant permit, grant,
licence or other lawful instrument issued by the Government under which the
obstruction is established or maintained, and includes any concessionaire, lessee,
or operator who is responsible, under contract or law, for the maintenance and
safety of such obstruction;
“pollution incident” means any occurrence, event, or condition arising out of a
vessel, port facility or operations within port limits that results in or is likely to
result in:
1. discharge, escape, leakage or spillage of oil, oily mixture, oily residue;
ii. discharge or threat of discharge of noxious liquid substances;
iii.  discharge or threat of discharge of harmful substances under MARPOL;
iv. release of sewage, garbage, plastics, chemicals or waste harmful to the
marine environment;
v. any condition posing a risk to:
a. the health of the coastal population and users of coastal waters;
b. fisheries and other living marine resources;
c. coastal and port installations, facilities and services;
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Vi.

d. tourist attractions, amenities and other economic interests of the coastal
area; or

e. the conservation of marine and coastal ecosystems.

threat to life or property or the environment;
“port waste reception and handling plan” or “plan” means a plan prepared and
implemented under section 38 of the Act;
“receipt” means a formal acknowledgement issued as proof of payment of fees
or other charges in accordance with section 48 of the Act;
“shore-based welfare facilities and services” means the facilities and services
contemplated under Regulation 4.4 of the Maritime Labour Convention, 2006
and detailed in the DG Shipping Welfare Guidelines as updated from time to
time;
“Waste Delivery Receipt” or “WDR” means receipt issued by a port
acknowledging receipt of waste from a vessel by a reception facility in
accordance with section 40(2).

CHAPTER IT - ADMINISTRATION

A. Salary and allowances and other conditions of service under section 7(2)

3. Appointment.

1.

2.

The Council may ordinarily be staffed by officers and employees made
available or deputed by the Central Government under section 7(1) of the Act.
The pay, allowances, and other conditions of service of the officers and
employees of the Council appointed through deputation under sub-rule (2) shall
be regulated in accordance with the applicable Parent Cadre Service Rules or
Central Government rules and the allowances admissible to the corresponding
grades, as revised or amended from time to time.

Other officers of the port to be appointed under section 18(2) and the terms
and conditions of their service under section 18(3)

4. Appointment of other officers at the port.

1.

2.

Every port may, in addition to a conservator and harbour master, appoint
officers to discharge duties provided under sub-rule (2).

The officers appointed under sub-rule (1) shall discharge functions relating to
marine operations, prevention and containment of pollution, safety and any
other functions under the Act.

Provided that one or more officers may be assigned to discharge all or any such
functions or parts thereof.

The appointment to the posts of port officers shall be as per recruitment
regulations of the port unless directed otherwise in this behalf by the Central
Government.

5. Pay and allowances of port officers.

The pay and allowances of port officers under this rule shall be as determined

by the Central Government.
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6. Conditions of service of port officers.

The other conditions of service of port officers such as leave, tenure, probation,
resignation, retirement and superannuation, working hours, promotion, seniority,
conduct and disciplinary proceedings shall be as per service regulations of the port
unless directed otherwise in this behalf by the Central Government.

7. Power to relax rules in relation to classification, appointment and eligibility of
other officers.
The Central Government may relax any provision of these rules for a class or category
of officers for reasons recorded in writing.

C. Powers to be delegated by the conservator and the persons to whom such
powers may be delegated under section 18(6)

8. Delegation of powers of the conservator.

1. The conservator may delegate to any officer(s) all or any of its powers, duties,
and functions under the Act.

2. Any authorisation under sub-rule (1) above shall be:

a. 1in writing;

b. specify the nature and extent of delegation in each case;
where the conservator is a body of persons, be passed by a general or special
resolution of such body.

3. The conservator retains the right to revoke, vary, or suspend the delegation of
power, at any time, without assigning any reason, if deemed necessary in the
interest of port safety, security or for any other reason, to be recorded in writing.

D. Qualifications, experience and other terms and conditions of service of the
health officer under section 24(2)

9. Method of appointment and conditions of service of health officer.

1. There shall be a health officer for every major port.

The health officer shall possess such qualification, experience and be subject to
such other terms and conditions of service as may be prescribed by the Central
Government for Port Health Organisation.

3. The Health Officer shall discharge all health-related functions at the port as are
assigned under the Act or by directions of the Central Government, including
compliance with International Health Regulations, 2005.

E. Form and manner of receipt of fees or other charges under section 48(2)
10. Obligation to issue receipt.

Every authorised officer under section 48 of the Act to collect any fee or other charge
shall issue a receipt acknowledging such payment.
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11. Form and manner of issuance of receipt.

1.

[98)

All receipts issued shall contain particulars specified in Schedule I.

A duplicate receipt may be issued upon written request of the payer, supported
by identification and payment proof.

All receipts shall be maintained for a minimum period of seven years.

The authority may specify formats, digital templates, or standard operating
procedures for issuance of receipts.

CHAPTER I1I- POLLUTION

F. The conditions subject to which port shall provide reception facilities under
section 36

12. Establishment and adequacy of port reception facilities.

1.

Every port shall establish, operate and maintain port reception facilities which
are adequate to meet the needs of vessels normally using the port, without
causing undue delay, having regard to-

the size, type and traffic profile of vessels calling at the port;

the nature, frequency and quantity of vessel-generated waste ordinarily
delivered; and

operational characteristics of the port, including berth configuration, terminal
layout and cargo handled.

Port reception facilities shall be capable of receiving, segregating and
handling, as applicable, vessel-generated waste and residues in accordance
with-

Annex I (oil, oily mixtures, sludge, bilge water, tank washings and exhaust gas
cleaning system residues);

Annex II (residues and mixtures containing noxious liquid substances);
Annex IV (sewage, including treated and untreated black water and grey
water);

Annex V (garbage, segregated by category, including plastics, food waste,
operational waste, cargo residues and e-waste); and

Annex VI (ozone-depleting substances, exhaust gas cleaning system residues
and other air pollution control residues) of the MARPOL Convention.

Where applicable, port reception facilities shall also be adequate to receive
ballast water and sediments in accordance with Article 5 of the Ballast Water
Management Convention, having regard to port side obligations and the
availability of approved ballast water management systems on board vessels.
For the purposes of sub-rules (2) and (3), adequacy of port reception facilities
shall be assessed having regard to the following technical and operational
parameters, namely:

capacity, including sufficient storage, treatment or transfer capability to handle
waste volumes ordinarily generated between successive ports of call;
availability, including operating hours, response time and ability to receive
waste upon reasonable notice;

accessibility, including safe and practicable access at berths, anchorages or
terminals without interfering with vessel operations;
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G.

segregation and compatibility, ensuring that different categories of waste are
handled separately and in a manner compatible with downstream treatment or
disposal systems;

environmental and safety controls, including spill prevention, containment,
occupational safety and emergency response arrangements; and

interface with vessels, including compatibility with standard shipboard
discharge arrangements, hoses, couplings and connection points.

Port reception facilities shall be planned and operated on the basis of a
demand-responsive approach, having regard to the information through
AWN:s, historical data on waste deliveries, any complaints or reports of alleged
inadequacy of facilities and any changes in vessel technology, fuel types,
emission control systems or waste streams.

Without prejudice to sub-rules (2) to (5), port reception facilities shall, as far
as practicable, be capable of receiving:

wastes arising from the use of alternative fuels, shore power systems and
emission-abatement technologies; and

any additional categories of vessel-generated waste as may be notified by the
Central Government, having regard to technological developments and
international standards.

Nothing in this rule shall be construed as requiring a port to provide identical
facilities for waste at every berth, provided that adequate and effective
arrangements exist to ensure reception of vessel-generated waste without
undue delay and without risk of unlawful discharge into the sea.

The design, construction and operation of port reception facilities shall
conform to the technical and operational standards specified in Schedule II.

Form and manner of preparing port waste reception and handling plan
under section 38(1)

13. Form and manner of plan.

1.

° o~

o s N

@

The Port Waste Reception and Handling plan made in accordance with section
38(1) of the Act, shall, at minimum, contain the following -

an assessment of the need for waste reception facilities, in the light of the need
of the ships normally visiting the harbour or terminal;

a description of the types and capacity of waste reception facilities;

a detailed description of the procedures for the reception and collection of
prescribed wastes;

a description of the charging system, if any;

procedures for ongoing consultations with persons using the harbour or
terminal, waste contractors and other interested parties;

the type and quantities of specified wastes received and handled;

The plan may also include:

a summary of relevant legislation and formalities for delivery;

identification of a person or persons to be responsible for the implementation
of waste management plan;

a description of the pre-treatment equipment and processes in the harbour or
terminal, if any;

a description of methods of recording amounts of specified wastes received;

a description of how the specified wastes are disposed of.

The plan may also include information to be made available to all harbour or
terminal users:
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a brief reference to the fundamental importance of proper delivery of specified
wastes;

the location of waste reception facilities applicable to each berth, with a
diagram or map;

list of specified wastes normally dealt with;

list of contact points, the operators and the services offered;

description of procedures for delivery;

description of charging system, if any; and

procedures for reporting alleged inadequacies of waste reception facilities.
The port may prepare the plan in consultation with stakeholders, including
agents and may consider the maximum amount of waste that could be received.
After the approval of the Board, the plan shall be submitted to the Central
Government, at the first instance and at every instance within three months of
significant changes.

The plan may be prepared and maintained in electronic form, aligned with
relevant formats adopted by the IMO.

14. Review and availability of the plan.

l.
2.

H.

The plan may be reviewed every two years by the authority.
The plan shall be made available to port users preferably electronically or in
such manner as the authority may determine.

The information about the port waste reception and handling plan and
manner of communicating of such information under section 38(3)

15. Information to be communicated to vessels in relation to the plan.

For the purposes of sub-section (3) of section 38, every port shall ensure that the
following minimum information from its approved port waste reception and handling

plan is
a.
b.

il.

11

communicated to vessels normally using that port:

particulars of the port and plan in accordance with rule 13.

contacts and emergency information—

list of relevant contact points;

contact details of environmental or health officers responsible for waste-
related incidents.

complaint and feedback mechanism—

procedure for vessels to lodge any complaints on alleged inadequacy or
unavailability of reception facilities, with reference, where applicable, to the
IMO reporting format and the designated contact point;

indication of how complaints will be acknowledged and addressed.
environmental and safety requirements—

any port-specific environmental or occupational safety requirements
applicable during delivery of waste, including personal protective equipment,
traffic control and spillage prevention measures;

description of any local prohibitions or sensitive areas relevant to waste
transfer operations.

16. Manner of communication of plan.

The information referred to in rule 15 shall be communicated preferably electronically
or in such manner as the port authority may determine.
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17.

18.

19.

20.

21.

22.

23.

Updates to plan.

The information made available under rule 15 may be kept updated as far as
practicable by the port authority to reflect material changes in the port waste reception
and handling plan.

Maintenance of records in relation to information contained in plan.

Every port shall maintain, for a period of not less than five years:
a. copies showing the information communicated at different points in time;
b. records of any complaints received in relation to the adequacy, accessibility or
clarity of information on port reception facilities, and actions taken thereon.

J. Form, manner and time for submitting an advance waste notice under
section 39

Obligation to submit AWN.

1. Every vessel intending to call at a port shall submit an AWN to the port of
call.

The AWN shall be submitted irrespective of whether the vessel:

intends to discharge waste;

has no waste to discharge; or

wishes to retain all waste on board.

coe N

Time for submission of the AWN.

1. An AWN shall be submitted:

a. at least 24 hours before the vessel’s arrival; or

b. if the voyage is less than 24 hours, at the time of departure from the previous
port; or

c. 1if'the port of call becomes known less than 24 hours in advance, as soon as the
information becomes available.

2. Any material change in the information submitted may be updated as soon as
practicable.

Form of AWN.

The AWN shall be provided in alignment with Form AWN-1, as specified under these
rules.

Manner of submission of AWN.

The AWN shall be submitted in such manner, preferably by electronic means, as may
be specified by the port authority.

Record keeping of AWN.

1. The port shall maintain records of AWNSs for administrative and audit purposes,
in such manner as it may determine.
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2.

AWNs shall be made available to any stakeholder as determined by the port
authority.

Conditions for delivery of vessel-generated waste under section 40(1)

24. Waste delivery obligations.

1.

L.

Unless exempted under sub-rule (2), the master of a vessel calling at a port shall
ensure that all vessel-generated waste which cannot be lawfully discharged into
the sea in accordance with the provisions of the MARPOL Convention is
delivered to an appropriate port reception facility before the vessel departs from
the port.

A port may exempt a vessel, in whole or in part, from the obligation referred to
in sub-rule (1), where the master demonstrates to the satisfaction of the
conservator or such appointed authorised person, in accordance with the
parameters specified in Schedule III that such conditions are met, and where such
satisfaction is duly recorded in writing:

the vessel has sufficient dedicated and segregated storage capacity for all vessel-
generated waste remaining on board and expected to be generated until the next
port of call, so as to continue the voyage without any discharge into the sea in
contravention of the MARPOL Convention; and

adequate and suitable port reception facilities for the relevant categories of
vessel-generated waste are available at the next port of call, taking into account
information published through the IMO Global Integrated Shipping Information
System or such other reliable and publicly accessible sources as may be
recognised by the Central Government.

Any exemption granted under sub-rule (2) shall be recorded in writing and
retained by the port in such manner as it may determine for audit purposes.

In situations of temporary overloading, malfunction, or unavailability of port
reception facilities, the conservator shall, as far as practicable—

prioritise vessels which, having regard to their type, cargo, fuel, or waste
characteristics, present a higher risk of marine pollution;

coordinate with nearby ports and competent authorities, as appropriate
authorised waste reception operators, and other competent authorities to make
alternative reception arrangements; and

ensure that any delay or alternative arrangement does not result in the unlawful
discharge of vessel-generated waste into the sea.

Form and manner of issuance of waste delivery receipt under section 40(2)

25. Obligation to issue WDR.

1.

oo

Every reception facility shall issue a WDR upon receiving waste from a
vessel.

A copy of the WDR shall be provided to:

the master,

the agent of the vessel, and

the port/authority.
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26. Form of WDR.

27.

28.

29.

30.

1. The WDR shall be issued in accordance with particulars prescribed under this
rule;
2. The form shall include:
a. vessel particulars, including name and IMO number;
b. waste categories delivered, referenced Annex-wise under MARPOL
Convention;
1. Annex I: Oily waste/sludge/bilge
ii. Annex II: Noxious liquid residues
iii. Annex IV: Sewage
iv. Annex V: Garbage categories A—G

v. Annex VI: Exhaust gas cleaning residues

c. quantity of waste delivered, including the unit of measurement;

d. details of the port reception facility receiving the waste;

e. date and time of delivery;

f. status of receipt of waste, including acceptance or rejection, in whole or in part;

g. confirmation of receipt and onward handling or transfer of waste, as
applicable; and

h. authentication by the port reception facility and the master or authorised officer

of the vessel.
Manner of issuance of WDR.

1. A WDR may be issued preferably electronically or in physical form.

2. The WDR shall be issued within one hour of completion of waste discharge
from vessels. In the event that the receipt is not issued within one hour, the
delay and the reasons thereof shall be recorded in writing.

3. All quantities in a WDR shall be expressed in metric units, and decimal
notation shall be used consistently.

4. The WDR shall be completed in English, and a translation in any additional
language may be provided for convenience; in case of inconsistency, the
English text shall prevail.

Multiple or partial deliveries of waste.

Where waste is delivered in more than one batch, separate WDRs may be issued.
Record-keeping requirements in relation to WDRs.

The reception facility shall maintain digital or physical records of all WDRs and may
share with any stakeholders as it may be required.

Integration with portal in relation to WDRs.

The port or reception facility provider shall ensure that all data fields required to be

uploaded in respect of the WDR are completed accurately and in a timely manner in
accordance with section 43 of the Act.
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31.

32.

33.

34.

35.

M. Intervals and manner of conducting audit of ports under section 42(1)
Audit areas.

The audit shall be carried out for the purposes of checking the availability and
adequacy of reception facilities and shall include audit of such pollution containment
equipment as may be specified by the Central Government, and may include but not
be limited to:
a. adequacy and operational status of Port Reception Facilities for Annexes I, II,
IV, V and VI of the MARPOL Convention;
implementation and effectiveness of the plan;
c. compliance with national environmental norms for disposal of waste received
from vessels;
d. compliance and operational readiness, to the extent applicable to port-side
facilities and obligations in accordance with Ballast Water Management
Convention.

Frequency of audits.

1. Every port shall undergo an audit at least once in every two years, in accordance
with the standards as may be notified by the Central Government from time to
time and in accordance with the guidelines issued by Director General of
Maritime Administration.

2. Such biennial audit shall be conducted by a duly authorised auditor of Director
General of Maritime Administration.

Reporting format and documentation for audit.

1. The audit report shall be submitted by the auditing authority to the Central
Government and shall include the following:
a. brief summary of the port's overall compliance level,
b. time-bound corrective action plan, responsible parties, and proposed
completion dates:
1. not exceeding 90 days, and detailing the immediate action that needs to be
undertaken;
i1. or such extended period as may be permitted by the auditing authority for
reasons to be recorded in writing.

Data management and confidentiality in relation to audits.

The port shall, for the purposes of the audit conducted under section 42 of the Act,
facilitate the audit process by providing access to such information and records as is
required to be maintained under this Act and the rules made thereunder, and shall
retain the audit report and related records for at least 7 years.

N.  Manner of reporting incidents under section 44(1)

Obligation to report pollution incidents.

Every port shall report to the Government any actual or threatened pollution incident
within port limits, as soon as practicable after becoming aware of such incident.
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36. Time for reporting of pollution incidents.

For every report under rule 35:

the master shall make an initial verbal report without delay, and in any case
within 15 minutes of detection.

a written report in Form CPIR-1 shall be submitted by the port within 2 hours
of the incident, or as soon as practicable if containment measures are ongoing.
a detailed supplementary report shall be submitted by the port within 24 hours
if any further information becomes available subject to any such inquiries that
the port may conduct with all relevant stakeholders.

37. Manner of reporting of pollution incidents.

cop -

wWo o N

The initial verbal report under rule 36 shall be made to—

VTS/Port Control on the designated VHF channel; or

the designated port officer on the emergency pollution hotline;

Directorate General of Maritime Administration Communication (DGCOM)
Centre in case of discharge, escape, leakage or spillage of oil, oily mixture, oily
residue.

The written report under rule 36 shall be submitted—

through the Port Community System (PCS) or Maritime Single Window; or
via the port’s online pollution reporting portal; or

by email to the designated pollution reporting address.

If electronic submission is unavailable, a signed physical copy must be
submitted to the conservator within 3 hours of system restoration.

38. Use of electronic portal.

The Central Government may, for the purposes of these rules, specify an electronic or
other communication mechanism for reporting pollution incidents under this rule.

CHAPTER IV- MISCELLANEOUS

O. Form and the manner of notification of any part of the navigable rivers or
channels leading to ports under section 1(3)(a)(iii)

39. Objectives and guiding principles in relation to notification of a navigable
river.

1.

While notifying a navigable river or channels leading to such port under rule
40, regard shall be had to the following objectives and principles, namely:

to ensure that the spatial extent of the Act’s application to navigable rivers or
channels leading to such port is clearly and precisely defined for purposes of
safety, navigation, environmental protection and levy of fees and charges;

to secure consistency between port limits, channels leading to such port and
adjoining navigable waterways, and to avoid ambiguity or overlap in
jurisdiction among authorities.
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40.

41.

42.

43.

44,

Form of notification of navigable rivers or channels leading to a port.
The form shall contain the particulars as specified in Form I.

Manner of publication of notification in relation to navigable rivers.
1. Every notification shall be—
a. published in the Official Gazette of the Government;
b. uploaded on the Official website of the Government;
c. The port may communicate the notification electronically to such
authorities, as it may deem fit.

Interpretation in relation to notification of navigable river.
Where any question arises as to the interpretation of a notification issued under rule
40, the decision of the Central Government shall be final.

P. Norms, form and manner of notifying a new port and altering port limits
under section 11(2)

Norms for declaration of a new port.
1. A new port shall be declared only where the proposal satisfies the following
norms, namely:

a. Strategic and economic justification: There is demonstrable requirement for
additional port capacity or specialised facilities in the region, having regard
to:

1. projected cargo and passenger demand and hinterland connectivity;

ii. the national perspective plan and any regional or sectoral plans derived
therefrom; and

ii1.  the potential to improve logistics efficiency, reduce turnaround time and
support national development priorities;

iv. proposal is supported by a preliminary assessment of financial viability,
including capital and operating cost estimates and possible funding
sources.

2. Non-duplication and complementarity: the proposed new port does not result in
unnecessary duplication of capacity in close proximity to existing ports, and, where
multiple ports exist in a region, the proposal indicates how the new port will
complement and not materially impair the viability of existing facilities except,
where justified in the wider public interest.

3. Security and defence considerations: the location and intended operations of the
proposed port are consistent with national security, coastal security, and defence
considerations, and the proposal incorporates the views of the competent security
and defence authorities.

4. The Central Government may for reasons to be recorded in writing, relax one or
more of the norms specified in sub-rule (1) in exceptional cases where strategic,
security or other public interest considerations so warrant.

Norms for alteration of port limits.
Prior to notifying alteration of port limits, the Government shall ensure:

a. strategic and economic justification;
b. security and defence considerations;
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45.

46.

47.

48.

49.

50.

navigational safety impact;

maritime zoning;

environmental protection; and

any other norm as the Government may specify.

™o oo

Manner of notification of new port and alteration of port limits.

Every notification declaring a new port and every notification altering port limits
shall be published in the Official Gazette, in the forms specified in Form II and
Form III, respectively.

Interpretation of notification of new port and alteration of port limits.
Where any question arises as to the interpretation of notification of new port or
alteration of port limits, the decision of the Central Government shall be final.

Q. Manner of removal or alteration of obstruction and factors for
determining compensation under section 20(5)

Objectives and guiding principles in relation to removal or alteration of lawful
obstruction.

The removal or alteration of any obstruction shall be planned and conducted to:
a. ensure navigational safety;
b. protect port operations;
c. minimise risk to life, property, and the environment;
d. respect existing lawful rights of the owner of the obstruction, subject to
the necessity of safeguarding navigation and port safety.

Consultation and notice to owner of lawful obstruction.

1. Where the obstruction exists, the conservator shall issue a written notice to
such owner.

2. The conservator may, where appropriate and having regard to the urgency
of the situation convene a consultation meeting or technical discussion with
the owner of the obstruction and other concerned stakeholders; or seek the
views of the relevant authority or other competent body.

Manner of removal or alteration of lawful obstruction.
The conservator shall, as far as practicable, adopt a manner of removal or alteration
which:

a. minimises the impact to the lawful owner of the obstruction;

b. minimises disruption to vessel traffic and essential port services;

c. seeks to avoid or reduce secondary environmental impacts; and

d. is compatible with future development plans and designated uses of the port

and waterway.

Emergency measures in relation to lawful obstruction.
1. Where an obstruction poses an immediate risk to the environment, life,

navigation, port infrastructure, the conservator may, with reasons to be
recorded in writing, take such urgent steps as are necessary.
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51.

52.

53.

54.

55.

2. The conservator shall, as soon as practicable after such emergency action,
inform the owner of the obstruction, where identifiable, of the actions taken
and reasons therefore, and proceed to determine compensation, if any, in
accordance with the sub-rule (1).

Factors for determining compensation payable to the owner of lawful
obstruction.

The determination of reasonable compensation shall be made having due regard to
factors such as the age, design life, structural condition, and remaining service life
of the obstruction at the time of removal or alteration, financial implications and
such other relevant facts and circumstances of the case which shall be recorded in
writing.

Documentation in relation to lawful obstruction.

1. The conservator may require the owner of the obstruction to submit
relevant documents and data necessary for assessing compensation as
early as possible and, in any case, without delay.

2. The conservator may seek the assistance of independent technical,
financial or valuation experts to arrive at a reasoned recommendation on
compensation.

e Factors to be considered by the conservator in determining the
expenses to be paid under section 26(2)

Objectives and guiding principles for determination of expenses.

1. Any person responsible for damage, destruction or loss caused to port or
port facilities shall be liable to bear the full cost of restoring such property
or facilities, as far as practicable, to the condition existing immediately prior
to the incident, so that the authority does not incur any loss.

2. The conservator shall impose such costs on a proportionate basis and the
responsibility shall lie with the person liable under sub-section (1) of section
26 to prove otherwise.

Inspection for assessment of loss, destruction or damage.

Depending on the nature, severity and technical complexity of the damage, the
conservator may direct a preliminary inspection to be conducted to identify the
nature and apparent extent of such loss or damage or detailed condition survey or
engineering assessment to be undertaken, as the case may be.

S. Form, manner and time for reporting arrival of vessel at port under
section 49

Obligation to submit vessel arrival report in accordance with Maritime Single
Window.

The obligation to report an arrival under section 49 shall be in accordance with the
Maritime Single Window or any other designated system as directed by the Central
Government.
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56.

57.

58.

59.

60.

61.

62.

T. Manner of appointment of conservator from a body of persons under
section 54(2)

Appointment of person for imposition of penalty.

For the purposes of sub-section (2) of section 54, the Board shall appoint a person
from among such body of persons by way of a general or special resolution, as the
case may be.

U. Manner of reporting of incidents under section 67

Scope and obligation to report an incident.
The designated incident reporting officer shall ensure that particulars of any
incident under section 67 are obtained without delay from—
a. owner, agent, or master of any vessel involved in the incident; and
b. any terminal, facility or port service provider directly affected by, or
involved in, the incident.

Time and manner for reporting of incident by port.

A written report under section 67 shall be submitted electronically to DGCOM as
soon as reasonably practicable and in any event, no later than twenty-four hours
from the time of the incident, including where the port is engaged in immediate
response or safety operations, in such form, as may be directed by the Central
Government.

Register and record-keeping in relation to reporting of incident.

Every port shall maintain an electronic incident register recording all incidents
reported under the above rule, as well as all reports and any acknowledgements
received thereof from DGCOM.

V. The provisions of shore based welfare services under section 68

Standards for facilitation.

Ports shall, for the purposes of facilitating compliance with section 68, have due
regard to any Guidelines issued by the Director General of Maritime
Administration.

Non-discrimination at shore-based welfare facility.

1. All shore-based welfare facilities and services shall be made available to
seafarers without discrimination on any grounds of gender, nationality,
race, colour, sex or any other status recognised under applicable law or
international maritime labour standards.

2. Ports shall make appropriate arrangements, to ensure access to menstrual
hygiene facilities for women seafarers.

Accessibility and facilitation at port-based welfare facility.

Ports shall endeavour to facilitate reasonable access to shore-based welfare
services, having regard to security requirements, terminal location and operational
constraints.
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63.

64.

65.

66.

67.

Remote and high-security terminals.

Where terminals are remote or subject to high security restrictions, the port shall
specify adequate measures including transport arrangements to ensure meaningful
access to seafarer welfare services.

Services at shore-based welfare facility.
Without prejudice to flexibility based on port size and traffic, shore-based welfare
facilities and services having regard to regulation 4.4. of Maritime Labour
Convention 2006 may include:
a. internet connectivity;
b. communication facilities including SIM cards or top-up assistance;
c. transport arrangements to nearby urban centres on request and on grant of
adequate clearance;
d. recreational and cultural support;
e. mental health counselling support;
f. medical assistance and facilitation and emergency health services and
support;
g. information on local laws, customs and emergency contacts;
h. information in relation to welfare NGOs and legal support.

Information dissemination in relation to shore-based welfare facility.
Ports shall provide welfare information through multilingual notices, maps, digital
platforms or other appropriate means.

Consular and fair treatment support.
Ports shall facilitate access to consular and fair treatment mechanisms in
coordination with competent authorities.

W. Obligations under international conventions to be discharged by the
ports under section 72.

Compliance with obligations under international conventions.
Every port shall comply with such convention-related obligations as are applicable
to it and in accordance with the directions of the Central Government.
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SCHEDULES and FORMS

Schedule I-Model Receipt Format
(See rule 11)
MAJOR PORT AUTHORITY - RECEIPT OF FEES/CHARGES

Receipt No.:

Date and Time:

Name of Payer / Agent:

Vessel Name / Gross tonnage / Reference (if applicable):
Nature of Charge (with clause/tariff code):
Description of Service:

Amount (%):

GST / Taxes ():

Total Amount Received (%):

Mode of Payment:

UTR/Txn ID and name of the bank:
Issued By (Name, Designation):

Signature / Digital Authentication:



[T 1—&TE 3(i)] ST T ST ¢ SAHTETT 49

1.

SCHEDULE II
(See rule 12)
Technical specifications for port reception facilities

General Scope

Schedule I defines the technical and operational requirements for Port Reception Facilities in
ports to which these rules apply, and shall be implemented having regard to any guidelines on
renewable energy integration issued by the Central Government.

2.

Technical and Operational Standards

PRFs shall include, inter alia, the following technical standards:

a.

sewage treatment facilities conforming to standards notified by the Central Pollution
Control Board, including requirements relating to biochemical oxygen demand, total
suspended solids and disinfection;

segregation of waste stream in accordance with the MARPOL Convention, including
oily waste, sewage, garbage and hazardous or special waste categories;

provision for surge handling capacity to accommodate temporary increases in vessel
traffic and peak berth occupancy;

Performance Metrics

PRFs shall be available on a round-the-clock basis and operated in a manner that
minimises delays attributable to waste delivery operations;

PRFs shall meet annual adequacy targets, including uptime benchmarks, as may be
specified under the Harit Sagar guidelines.

The operation of sub-rule (2) shall be subject to such modifications as may be required
pursuant to any amendment, revision, or supersession of the Harit Sagar Guidelines, as
issued by the Central Government from time to time.

Green Transition Infrastructure
PRFs shall, where applicable, include infrastructure for:

the safe handling and management of waste and residues arising from the use of
alternative fuels;

the reception and management of waste arising from shore power systems, including
transformer oils and related electrical waste;

the management of waste and residues arising from alternative fuel bunkering
operations, including spill response residues.
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FORM - AWN-1
(See Rule 21)
ADVANCE WASTE NOTICE (AWN)

1. Vessel Details

Name of Vessel:
IMO Number:
Flag:
Type of Vessel:
o GT/DWT:
2. Port Call Details
@)
o Last Port of Call:
o Next Port of Call:
o ETA (Local Time):
o ETD (Local Time):
3. Waste Onboard (MARPOL Annex-wise)

O O O O O

o Annex I (Oily Waste):
o Annex II (NLS Residues):
o Annex IV (Sewage):
o Annex V (Garbage Categories A—QG):
o Annex VI (Scrubber wash water residue/ ozone-depleting substances):
4. Waste to be Discharged at Port
(Specify type and quantity)

5. Waste Retained Onboard
6. Last Waste Discharge (Port and Date)

7. Request for Reception Facility
0 Yes 0O No
Type of Facility Required:
8. Certification by Master
I hereby certify that the information provided above is true and complete.

Name of Master:
Signature:
Date:

o O

O

O
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Schedule I1I
(See Rule 24)
Conditions and Parameters for Grant of Exemption from Waste Delivery Obligations

1. Demonstration of Storage Capacity

The master shall furnish information demonstrating that the vessel has sufficient
dedicated storage capacity for vessel-generated waste, including:

maximum approved storage capacity by waste category;

quantity of waste currently on board;

estimated waste generation until the next port of call; and

margin of safety retained.

e o o

2. Evidence of Next Port Reception Facilities

The master shall identify the next port of call and provide:

a. confirmation of availability of relevant port reception facilities at such port, based
on:

i.  information published on the IMO Global Integrated Shipping Information

System; or
ii.  official publications of the port authority of the next port of call; and
b. the intended delivery plan at the next port.

3. Voyage Risk Factors

In assessing exemption, the conservator shall have due regard to:
length and nature of the voyage;

type of vessel and propulsion system;

nature of cargo carried; and

waste categories presenting higher pollution risk.

ac o

4. Recording of Satisfaction

Any exemption granted under rule 26(2) shall be recorded in writing and shall include:
waste categories covered;

quantities exempted;

validity limited to the specified voyage or port call; and

reasons for grant.

aoc o

Non-derogation
Nothing in this Schedule shall be construed as permitting any discharge of vessel-generated
waste into the sea in contravention of the MARPOL Convention.
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FORM- CPIR-1
(See Rule 36)
COASTAL POLLUTION INCIDENT REPORT

1. Vessel / Facility Details

— Vessel Name:
— IMO Number:
— Flag:
— Agent:

2. Type of Pollution Threat

— Oil / Oily mixture / Sludge
— Noxious liquid substance
— Chemical / HNS

— Sewage

— Garbage (specify category)
— Other harmful substance:

3. Estimated Quantity Released / Threatened

4. Location (Coordinates/Berth)

5. Time of Incident

6. Cause (if known)

7. Actions Taken

Containment booms deployed [
Scuppers plugged L1

Pumping stopped [

Emergency pollution control activated [
Notification to terminal or port [J
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8. Impact Assessment (coastal waters / fisheries / marine life):

9. Attachments
— Photos/videos [l
— Log extracts [J
— Sounding records [
— Tank data [

10. Certification by Master
I certify that the information provided is true.

Name: Signature:
Date:
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FORM I
(See Rule 40)
FORM FOR NOTIFICATION OF NAVIGABLE RIVERS OR CHANNELS LEADING
TO A PORT
1. Title of the Notification
(Short descriptive title indicating the designated stretch of river/ channel)

2. Description of the River/Channel Declared as Navigable Access Route
(a) Name of River/Channels leading to a port:

(b) Geographical coordinates and any other components, as may be applicable:

o Latitude: Longitude:

3. Navigational Aids and Markings (as applicable):

4. Purpose of Notification:

5. Instructions (if any):

6. Date of Commencement:
The notification shall come into force on

7. Authority Issuing the Notification:
Name of Department/Ministry:
Signature:
Name:

Designation:

Seal:
Date:
Place:

Notes (for the Gazette printer / Port Authority use)
1. The filled form must be published verbatim in the Official Gazette.
2. A digital version of this form shall be uploaded on Government and concerned port
website
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FORM II
(See Rule 45)
FORM FOR NOTIFICATION OF A NEW PORT

1. Title of Notification

2. Name of the New Port

3. Geospatial Description of Port Limits
(a) Landward Boundary (if applicable)
Description and coordinates:

(b) Seaward Boundary
Coordinates:
e Pointl:Lat  Long
e Point2:Lat  Long
e Point3:Lat  Long
(Additional points may be added as required)
(c) Channels leading to port and Navigational Access:

4. Hydrographic and Navigational Features:
(Attach charts/maps if required)

5. Purpose and Applicability:
(Describe port functions: cargo handling, passenger operations, offshore terminals, etc.)

6. Effective Date of Notification:

7. Issuing Authority:
Name:
Designation:
Department:
Signature:
Seal:
Date:
Place:
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FORM II1
(See Rule 45)
FORM FOR ALTERATION OF EXISTING PORT LIMITS

1. Title of Notification:

2. Name of the Port:

3. Nature of Alteration:

] Extension of limits

1 Reduction of limits

[J Modification of coordinates

L] Inclusion of new channels leading to port/anchorage
[ Exclusion of area

L1 Other (specify):

4. Revised Coordinates of Port Limits:

5. Justification for Alteration:
(Expansion: dredging, new terminals; Restriction: safety, environmental zones, etc.)

6. Maps/Charts Attached:

7. Effective Date:

8. Issuing Authority:
Name:
Designation:
Signature:
Seal:
Date:
Place:
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